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 SHRI  K.  BRAHMANANDA  REDDY:
 I  will  not  take  g  long  time

 भ्रध्यक्ष  महोदय  :  श्री  कल  फिर  श्युर  कर
 लेंगे  इस  को  1

 SHRI  K.  BRAHMANANDA  REDDY:
 If  you  want  me  to  reply  now,  I  will
 do  3t  Otherwise,  70  can  be  done
 tomorrow

 अध्यक्ष  weer:  आ।  अभा  बै,  है ।

 सुबह  दे  दीजिए  ।  का
 आजाद  फ्र  शु

 काट सजे  ह  है  4
 श्मा  तरह  श्वश्रू  आ
 बर  नंगे  t

 PAPERS  LAID  ON  THE  TABLE

 MR  SPEAKER  We  will  take  up
 the  Calling  Attention  im  the  afternoon
 Now  Papers  to  be  iaid  on  the  Table

 NoTviFIcaTION  UNDER  INDUSTRIE:
 (DEVEIOPMENT  AND  RFGULATION)

 Act

 THE  MINISIER  OF  STATE  IN
 ‘l:  E  MINISLRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B  P
 MAURYA  On  behalt  of  Sh  7  A
 Pai  I  bg  to  lay  on  the  “Table
 a  cops  of  the  Registration
 and  Licensing  of  Industrial  Undei-
 takings  (Fifth  Amendment)  Rules,
 3974  (Hindi  and  English  versions)
 published  in  Nofification  No  GSR
 392(E)  in  Gavette  of  Indza  dated  the
 17th  Seplember,  1974  under  sub-
 scction  (4)  of  section  30  of  the
 Industries  (Development  and  Regu-
 lation)  Act,  495]  [Placed  in  Lebrary
 See  No  LT-8506/74]

 Unton  Pusiic  SERVICE  COMMISSIONED
 (EXEMPTION  FROM  CONSULTATION)
 AMEDMEN?r  RecuLaTions,  974  AND
 NOTIFICATIONS  UNDER  ALL  INDIA  SER-

 vices  ACT
 THE  DEPUTY  MINISTER  OF

 HOME  AFFAIRS  (SHRI  F  प्र  MOH-
 SIN)’  On  behalf  of  Shri  Om  Mehta
 ३  beg  to  tay  on  the  Table—

 (ly  A  copy  gf  the  Union  Public
 Commission  (Exemption  from

 Consultation)  Amendment  Regu-
 Istions,  974  (Hindt  and  English
 versions)  published  in  Notification
 No,  GSR  465(E)  in  Gazette  of  Inda
 dated  the  l4th  November,  ‘1974,  under
 clause  (5)  of  article  320  of  the
 Constitutuon  together  with  an  expla-
 natory  memorandum  [Placed  in
 Library  See  No  LT-8506/74)

 (2)  A  copy  each  of  the  following
 Notification  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  1951

 (3)  The  Indian  Admmustnative
 Service  (Fixation  of  Cadrc
 Strength)  Eleventh  Amend
 ment  Regulations,  1974,  pub
 lished  in  Notification  No
 GSR  890  in  Gazette  of  India
 dated  the  24th  August  974

 (ay)  The  Indian  Admunistrative
 Service  (Fixation  of  Cadre
 Strength)  Thrteen  Amend-
 ment  Regulations  1974,  publi
 shed  in  Notification  No  GSR
 373(E)  in  Gazetto  of  Indi
 dvted  the  24th  August,  974

 Qu)  The  Indian  Admunstrativ¢
 Service  (Pay)  Elev  it]
 Amendment  Rules  974
 published  in  Notification  No
 GSR  374(E)  in  Garett,  of
 Indya  dated  the  26th  August
 974

 (av)  The  Indian  Admunustrativc
 Service  (Fixation  of  Cid
 Strength)  Twelfth  Amend-
 ment  Regulations,  974  pub
 lished  in  =  Notication  No
 GSR  3875(E)  in  Gazette  of
 India  dated  the  2079  August
 3974

 (v)  The  Indian  Admunistr  itive
 Service  (Pay)  Tenth  Amend
 ment  Rules,  1974,  published
 in  Notification  No  GSR
 376(E)  in  Gazette  of  Ida
 dated  the  26th  Angust,  974

 (vi)  The  Indian  Adrninistrative
 Service  (Fimation  af  Cadre


